(o
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAB#B BE+CH:
AT HYDERABAD !

D.A.Nos680_of 1996. DATE_OF {JRDER:H-Q-LQ_‘_Q_.
Batwesn: .
N.Subramanyam. ' .. Applicant

and | ) |

1. Union of India, rep., by Secratary,
Ministry of Communications,
Departmant of Posts, New Delhi-110 001,

2. Post Mastar Ganeral,Kurnodl Region,
Kurnool~51800S5.

3. Superintendent of Post Offices,
Kurnool Division,Kurnool=518 001,

4. Sub Divisional Inaspector Posts,
Atmakoor,Kurnool District. ' |

S. N.Naga Gopala Reddy,s/o M.Pedda-
Nagi Reddy, r/o Talamudipi Branch
Post O0ffice Account with Gadivemula
Sub=Post Office, Kurnool District.518 508.

«« Respondents

COUNSEL FOR THE APPLICANT :: Nr.B.S.A.Satyananayan#
COUN EL FOR THE RESPONDENTS: Mr.V.Bhimanna
1 to 4 : :
AND R-5 : Mr.P.Navesn Rao

CORARN: | _
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

AND A ‘
THE HON'BLE SRI B.5.JAI PARAMESHWAR,MEMBER(JUDL)

YORDER

ORAL&DRDERCAS PER HON'BLE SRI B.S.JAI PARAME SHWAR|MEMBER({J) )}

Heard Mr.B8.5.A.Satysnarayana for the Appliecsgnt and
Mr.V.Bhimanna for Respondant Nos.! to 4,and Mr.P.Navesn Rac
for Resp ondant No.S. | * |
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24 The post of EDBPM, Talamudipi Branch Office is account
uiéﬁﬁﬁﬁﬁ“East Office Pell vecant. A notification dated:
14-7-1998 was issued to Pill up tha said post ;n a| regular
basis. The applicant, Respondent No;s and others pubmitted

their candidatures in response to the said noti?ic?tinu.
' \

3. The applicant was selected and appointed as EDBPM of
that post office, vide Memo.No.B6/BPM/Talamudipi BD, dated:
28481995, | - |

4, Whila the applicant took charge of tha ﬁaid post.
Houever, by pruéaedings NoQBﬁ/BPM/Talamudipi, datad:13-5-1995,

the Respondent No.J issusd notice to the applicant to show

cause as to why his éﬁ@?&és?f;;hld not be tarminatad. In the

‘ said Shou Cause Notice, it is stated that‘ha is lgss merito-

rious and that, therefore, Respondent No.3 has taken decision

te terminéta his services. - |
|

S. Against the said Show Cause Notice, the applicant has

filed this OA challanging the proprietgey of the $how Causse

— ‘

Notice.

6. 0On 12-6-1996 this Banch relying on the Full|Bench
decision of this Tribunal in 0A,No.57 of 1991(N.5?B£:§hﬂ¥ﬂﬂ
|

. -
Vs UNION OF INDIA & DTHERS) passed an Interim Ord?r suspanding

the said Shww Cause Notiee.

7 The respondents 1 to 4 have filed the reply

8. Tha respondent no.S5 has also filed his‘raply.

9. Mora than the Official Respondents, it was Raspondent
No.5, who opposed this OA vigordéusly. It is‘his contention
that even inspite of the Full Bench dacistonﬁgof Eﬁihiiéigﬁéﬁ},
the appointing authority can have pouer to réviau the asppoint-

ment under Section.6 of the §39;=§5£5diutéﬁmhéa=%_5.D.Staff

(Ca5)Rules, 1964, Ha submits that the sppointing authority

\— s
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has powsr to review the sppointment mada by him, ;ﬁf'he
finds that the appointment is irregular. Further h
contended that the DA itself is premature, since it |is only
the applicant, who had been asked to show cause as Ho why
his services could not be terminated. Thus aub?ittéd that
the applicant may be permitted to gxplain to thé Shou Causa
Notice and allow the asuthoritiass to taks a deciglun in the
matter and if the applicant Peels sgereived by that|decision
then he may approach the judicisl Forum. Houever, *a leave
it to the respondent-suthoritiss to dispose tha ShuT Cause
Notice dated:13-5-1996 in accordance with Lauw.
10. Hence, we issue the following directiona:‘

|

a) The applicant may, if so advised, submit a feply te the
Shou Cause Notice dated:13~5-1996 within 10 days from

‘the date of raceipt of a copy of this Order;
\

b) After receipt of the explanation from the appllicant, the
|

concerngd respondsnt-authority may take a decilsion in
i

accordance with lauw;

|
c) The respondent-suthorities shall not implement ths
dacision so taken till the expiry of One ﬁonth-a?dﬁff—

service of ths decision on the applicant;{and

d) The Stay Order dated:12-6-1996 will remain enforced till

‘that date.

11. UYbth the above directions, the 0A is disposed| of. No Order

as to costs.
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(B.5. JALfPARAmESHuAR) {R.RANGARAJAN))

EMBER (JUDOL) MEMBER (ADMN)
/Fi y |

Dated:this the 11th day of Septasmber,13998 ;%M-.;
ictated to stenc in the Open Court . T'QEQ47
* k¥ ) . .
DSN | . . N
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eides
Cdpy to:

1. Tha'ﬁecreﬁary, Min,of Eommunicatxuns,
- Dept. of "osts, Weuw Delhi,

2; Post Mester Genmeral, Kurnool Region, Kurnool.

3. Superintend ent of Post ﬂffices, Kurnool Diu1$lan,
Kurnool, . . :

4. Sub Divisionsl. Inspesctor Posts, Atmakoor, Kurnool Digfrict.
5. One copy to Mr.B,5.A,Satyanarayana,Advocete,CAT, Hyd exjabad.
6+ One copy to Mr,VsBhimanna,Advecate, CAT, Hydarabad.
7. Dne copy to HBSIP,CAT,Hyderabad:
8. Ona copy to O. H(H) ,CAT,Hyderabad,

9. Ong duplicats CQPY- 1
b dvAfLﬂd”W S )
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